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Hon'wle Fr,Justice U,C,Srivastava~ UG,
Hogn'ple vy, k. Obayya =,

(By Hon'tle fp, Justice UJl.Srivastove V,0.).

As & short queéstion is Invelved in this case, o it

The zpplicont vho wng an erployee of the Central

Crdinense Depot Anra w.s punished vide o.der dated 15th February,

it

1951, Acalnst the seid order the 2, plicond proferred an appeal
on 22nd Fzbrouary, 1391, According to tre apr:lic=nt, he received
vhe eopy of the ordor on 22,2,91  on which dzte it wus served
upon him  and filed the appeal within 59 days, The zrpoal
rerained pogding fer four menths. wh ercaftar the rplicont
woved an applicstion before the pespopdent no, 3 that nrders
on his appeal may be poessed apd it wes thercafier on 7,12.91,
appzal of the applicept oo disrisacd on the ground of Barred‘
by tire. Law of limitation s ruch does ot apply in the
departmental appeals  When the matter ic penpding for several
monbhs there was ne justification for it to disnies the appeal
o Lhe ground thot it was berred by tine inste=d of digposinn it
gn merits, Lven otherwlse the zgplicant wes entitled to count
limitotion frow tho date BR the copy of the order ucs serueg upon
hime

The appellaty authority has committod the illen-lity
and hos adopted & shotcut mathod in dispssing of appezal and
dianigsed it on the greund of limitation and aceordingly the
appellate order doted 7.10.91 dismissing the arpesl on the arcund
of limilation is -uached,  The appellate sutherity is dirceted to
dispose of the appeal filed by the applicant within 2 p-riod of

tuo months from the date of ‘*he covmunieation of tnics ordere The
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Appullate Authority shall pass the specking order, Even if the

Ne order g to the cochse
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allowed or disnissed.




